FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

GRJ DISTRIBUTORS & DEVELOPERS PRIVATE LIMITED

Operating in development of real estate project at bhiwadi, rajasthan
(Under sub-regulation (1) of requlation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along with
PAN & CIN/ LLP No.

GRJ Distributors & Developers Private Limited
CIN:U51396DL1998PTC097177
PAN: AABCG6952F

2. |Address of the registered office

House No. 288, Shivaji Market Pritampura,
Saraswati Vihar, North West Delhi, Delhi, India,
110034

w

URL of website

The company is not having its own website

4. |Details of place where majority of fixed
assets are located

Avalon Royal Park Project.
Add: -Village Saidpur Tehsil Tijara, Distt Alwar
(Rajasthan)

5. [Installed capacity of main products/
Services

Residential (Group Housing) Towers under
Construction:

Total Saleable Area (in Sq. ft.): 1,168,500 Sq. ft.
Total Sold Area: 729,950 Sq. ft.

6. |Quantity and value of main products/
services sold in last financial year

The Corporate debtor is engaged in development
of Real Estate Projects and the present CIRP is
only for Avalon Royal Park Project

7. [Number of employees/ workmen

There is no workmen/Employee as on the date of
commencement of CIRP

8. |Further details including last available
financial statements (with schedules) of
two years, lists of creditors are available
at URL:

Email at cirp.gridistributor@gmail.com

9. |Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

Email at cirp.grjdistributor@gmail.com

10.|Last date for receipt of expression of

Interest

27.12.2025

11.|Date of issue of provisional list of

prospective resolution applicants

06.01.2026

12.|Last date for submission of objections to

provisional list

11.01.2026

13.|Date of issue of final list of prospective

resolution applicants

21.01.2026

14.|Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to prospective

resolution applicants

26.01.2026

15.|Last date for submission of resolution

plans

25.02.2026

16.|Process email id to submit Expression of

Interest

cirp.grjdistributor@gmail.com

Sd/-
Mrs. Ruchi Gupta
Authorised Signatory

Utkrishtha Insolvency Professionals Private Limited

Resolution Professional

GRJ Distributors & Developers Private Limited
IP Reg. No.: IBBI/IPE-0142/IPA-3/2024-25/50085

Date: 12-12-2025
Place: New Delhi

Add: A-1/228, Basement
Safdarjung Enclave, New Delhi-110029
Email ID: cirp.grjdistributor@gmail.com
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International Asset Reconstruction Co. Pvt. Lid,

Corporate Office: A-801,602 605, 6th Floor, 215 Alrium, Kanakia Spaces, Andher Kurla Road,
Andheri (Eas!), Mumbai 400083 Registered Office: 408, DLF South Courl, Saket, Mew Delhi - 110017
CIN No.: 7480901 2002PIC117525; E: ianci@arc.co.in: Website: www.iarc.co.in

Public Notice for E-Auction Cum Sale (Appendix-IV A) (Rule B[E))

Sale Motice for Sale of Immovable Assef under Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Intarest Act, 2002 read with proviso to Hule &{6) of the: Secunty Inferest {Enforcament) Rules, 2002

@mﬂk KOTAK MAHINDRA BANK LTD. DEMAND NOTICE

Registered Difice: 27-BKC, C-27, G-Block, Bandra Kurla Complex, Bandra (E), Mumbai- 400 D51

[ARC

RS TION s

FEDERAL BANK

YOILIR PERFECT BARMKING PARTHER
THE FEDERAL BANK LTD.REG.OFFICE: PB. No: 103, FEDERAL TOWERS,
ALUVA, KERALA, INDIA - 683 101 Phone: 0484-2622263,

E-MAIL: secretarial@federalbank.co.in,
Website: www.federalbank.co.in, CIN: L65191KL1931PLC000368

Branch Office : EPICAH Mall, 2nd Floor, 68,68/1, Najafgarh Road, Industrial Area, Moti Nagar, Mew Delhi-110015

NOTICE UNDER SECTION 13(2) OF THE SECURTISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Nitice is hereby given that the fallowing borrower (Co-Borrowers/Guarantor, who have availed kaan facilibes from KOTAK MAHINDRA
BANK LIMITED (KMBL) having its branch office at EPICAH Mall, 2nd Fioor, 68 68/1, Najafgarh Road, Industnal Area, Moti Magar, New
Delni-110015, have failed to repay the loan fackty wide EM| and ior serve the interest of thesr cradit faciiies to KMBL and that theirioan
accounts has been classsfied as NPA as per the guidelines issued by Resarve Bank of Indsa. The Bormowers have provided secunty of
lhe immovable properties to KMBL, the details of which are described hersin below. The details of the loan and the amounts
outstanding and payabie by the borrowers fo KMBL 25 on date are mentioned below

Mobice is heredy given o the pubdic in general and, in parficular, to the Borroweris), Guaranions), and Mortgagor|s} menboned
hareinbeiow that the undarmentioned Secured Asset, mortgaged o International Assat Reconstruction Company Private Limitad,
aching in its capacity as Trustee of RelCo-5 (heremafter referred to as "IARC™), having Its Corporate Office at A-601/6021&05, 6th Floor,
215 Atrium, Kanakia Spaces, Andher-Hura Road, Andheri (East), Mumbai - 400083, and the possession of which has been taken by
the Authonsed Officer (AQ) of IARC, shaf b= sold on "AS 1S WHERE 15", "AS 15 WHAT 15", and "WITHOUT RECOURSE" basis for the
realization of IARC's dues. The sale will be conducted by the undersigned through the e-aucbon platform available at the website

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following Share Certificates have
been reported lost. Letter of Confirmation in lieu of Share Certificates
reported as lost shall be issued, if no valid objection is received within
15 days from the date of publication of this notice.

The borrower /Co-Borrowers /Guarantor as well as the public in general are hereby informed that the undersigned being the

abddar ol Authorzed Officer of KMBL, the secured creditor has initiated action against the following borrower /Co-Bomrowers |

v NAME FOLIO | CERT.NO. [  DIST.NO. et Borrower(s)/ Co-Borrower(s) Guarantor(s) : Mr. Abhishek Gupta & Mrs. Priya Singh Guarantor under the provisions of the Securitization and Reconstruction of Financial Assets and enforcement of Security
DEMAND NOTICE Date and Amount: Dale: 27.10.2025 Interast Act, 2002 (the SARFAES] Act). If the following borrowers fail to repay the outslanding dues indicated against their

1| VIJAYABHANUP | 4928 | 600864 1166997766660:73387 i 4500 Amount: Rs. Rs. 47,08.025.94 {Rupees Forty-Seven Lakhs Eight Thousand Twenty-Five and Ninety-Four Paise only) names within B0 (Sixty) days of this notice, the undersigned will exercise any one or more of the powers conferred on the
< BID INCREASE AMOUNT Secured Craditor under sub-section (2) of Section 13 of the SARFAESI Act, including power to take possession of the

R=.10.000/- (Rupees Ten Thousand Only)

Description of the Immaovable property! Secured Asset: Properly being buill up first Roor (back side), without roofterrace righls
built on property bearing no. 47, with proportionaie area measuring 100 square yards (Le. 83,61 square meters), out of total area
200 square yards, out of khasra no. 58/21 situated in the area of village Hastsal, Delhi colony known as Mohan Garden, m Block-L-
28, Uttam Nagar, New Defhi, owned by Mrs. Priva Singh wio Mr. Abhishek Gupta

properties and sell the same. The publicin general is advised not ko deal with property described hera below.

Details of secured asset (Immovable Property)
ALL THAT PART AND PARCEL OF PROPERTY
CONSISTING OF - “Entire Second Floor build on residential
Piot bearing no. 351 measuring 501 sg. yards in block-B,

Place: Aluva
Date:12.12.2025

Samir P Rajdev
Company Secretary

Name of the Borrowers/ Guarantor & Martgagor

1. Mr. Sharad Gupta (Borrower) Slo Mr. Satish Gupta 3 - 351, First
Fioor, New Friends Colony. New Delhi = 110025 Also At: C-50, Hosiery
Complex, Noida, Gautam Budh Nagar, Noida, Utiar Pradesh - 201301

HELPAGE FINLEASE LIMITED

[CIN: LE1909DL1982PLC014434) Date of Physical Total Outstanding As on as Reserve (EMD] Earnest Money o | withat Rek iahte s &  New Db
Reoistered Office: 5-191c, 3rd fiaor Manak Complex, Schoal Block, Shakarpur, Delhi 110082 Possession: on 27.10.2025 Price Deposit: 2. Mr. Eangeet Gupta EEE-EI-EFIFHWEHMNT_QEQDIII Slo M." thsh T"IIEETEEI.HSJ ﬂ%h.ﬁ.ﬁﬁUﬂﬁEtNFI:ﬁﬁiéﬁ Eﬂdﬂrllj} "'I_EE DFIEIS
Email Id: info@helpagefinleese com Website: www halpagefiniaase.com . g Gupta B-351, Second Floor, Mew Frends Colony, New Delhi- 110025 | Tidca, Lne Dy Mr. sangeet Lupia, Qunoed as: Eas.
e R 14,10.25 Rs. 47,08,025.94 (Rupees Forty-Seven Lakhs Eight Rs. 38,00,000/- Rs. 3,60,000/- (Rs. Three : L M 4 : e South: As persie. West: A te, North: As per git
T8 B gl 9 Thousand Twenty-Five and Ninety-Four Paise only) | (Rs. Thirty Six Lakhs Only) | Lakh Sixly Thousand Only) Also At: C-50, Hosiery Compiex, Moida, Gautam Budh Magar, Noida, | Pe7 S92, 50U, ASPer 42, 1ESL AS PErSTie, MO, AS pef Sie
Notice of Special Window for Re-lodgemant of Transfer Euuuast of Physical Shares — L 0 14 L ! z : : — Littar Pradash = 201304 NPA Date : 08.11.2025

Date of Fnspeulmn of | pru;lerty - 09.01.26 : EMD Last Date: 15.01.26
DateiTime of E-Auction: 19.01.26 (1pm to Zpm)
Interestad partes may contact the Authorised Officer for further details, clarifications, or for submission of theér application. For the
detailed terms and condilions of the sale, please refer fo the link avalable on IARC's website al wwwiianc.co In Inlerested Parlies may
alsocontactMr. Siddharth at +91-9830275527 or Mr. Varuniat +81- 7770042174 for any assistance.

Place: Delhi; Date: 12,12.2025

Pursiant bo BEBI Cirgular Mg, SEBVHINMIRSOIMIRSD-PoliPICIRS {Lf'--'-l- dated D2nd July,
2023, all shanahodecs arg barehy Inlormed hat & apecal Windod & bding apened 1o 2 pé yriod
of six manths; from 0T July. 2025 o 06t Januesy, 2026 Lo Faciliizle re-lodgeamant of transdar
reqsests af physical sharas

Loan Account No., Demand Notice Date & Amount | Loan Account Mo, HF29741742 Demand Motice Date: 28.11.2025

Outstanding Amount: Rs. 1,41,41,018.51/-{Rupees One Crore Forty One Lakh Forty Thousand Eighteen and Paise Fifty One Only) as
an 47.11.2025

Date : 12.12.2025 Place: New Delhi

This facility i &vailable for Trarsfer Deeds bdged prior fo 0458 Apeil, 3013 which were refeciad,
returned or pof atlended o due B deliciency = the decomenlsiprocess or otherwisa

AUTHORISED OFFICER For Kotak Mahindra Bank Ltd., Authorised Officer

The sharehaklars aho haes missed thi Lﬂrhb deadiing of 31510 March, 2021 &na entouraged o
taka acvantape of Ihis oppartunily b by furnishing Ihe recessary documents ta the Campany's
Registar and Transfer Agent at tha fllewing address:

SALE NOTICE
SWANI MOTORS SERVICS PRIVATE LIMITED (in Liquidation)

SBFC Finance Limited

Baptal Financial & Compuler Services (P Lid

CiN: UBT1200L1993PTEGS 2466

Reqd & Admn. Cilice: Baelal House, Jad Floar, 959 Madangir Behind Lacal Shopping Cenlre, Mear
Dada Hersukhdas Mandir, Mew Delhi-1 10062

Phone: 01125961281, 29961262 Fax: 011259951264

Emal: bastalrdaiigmailcom Wb Giba. www baalatinancal. corm

CIN : U34103PB2008PTC031761 (The Corporate Debtor)
Regd. Office: 698-GURDEV NAGAR PAKHOWAL ROAD, LUDHIANA, Punjab, India, 141001

E-Auction
Sale of Corporate Debtor Under Regulation 32 of the IBBI (Liquidation Process) Regulation 2016
Date & Time of Auction: 12/01/2026 from 10.00 A.M to 05.00 P.M

Registered Office: - Unit No. 103, First Floor, C&B Square, Sangam Complex,
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

|| SBFC
POSSESSION NOTICE

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of

For Helpage Finizass Limiled

Place: Delhi
Date: 11th December, 2025

Sdi-
Darshna Agarwal

Company Secretary and Compliance Dificer

Sr. Description Manner of Sale Reserve EMD {INR) | []Bid Incrementz|
INVITATION FOR Eh:ﬁF‘EHMIgH OF INTEREST FOR No. ’ Price (INR) talue
1 55 o
1. |Entire Company with all its assets as per “Asset|Sale of the Assets of the|Rs.59,58,93,646.00| Rs. 5,95,89,365/- | Rs. 59,58,936/-
GRJ P_ISTH'BUTDHS & DEVELO FEBS PHI“_'“'TE_ LI_MITED Memorandum” including “Not Readily Realisable | Corporate Debtor “on a set of| (Rupees Fifty-Nine | (Rupees Five | (Fifty-Nine Lakhs
F"FIE-'I'-!NHEI in d'-’-'f"'“‘f;' [—""'""*“t ':'f_m"‘_' _}?Et'“'-’- F'ﬂl?m at bhiwadi, rajasthan Assets (NRRA)” in terms of Regulation 37A of IBBI|Assets Collectively basis”| Crores Fifty-Eight | Crores Ninety- Fifty-Eight
(Under sub-regulation (1) of regulation 38A of the Insolvency and E'E""'-F{F'“:llI Board (Liquidation Process) Regulation 2016. Application for | pursuant to the Regulation 32| Lakhs Ninety-Three Five Lakhs Thousand Nine
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) PUFE Transaction under Section 66 of IBC-2016(IA{of the IBBI (Liquidation|  Thousand Six Eighty-Nine | Hundred Thirty-six
No./03217/2023 and Application Under Section 19(2) | Process) Regulation 2016, Hundred Forty-Six | Thousand Three Only)
RELEVANT PARTICULARS read with Section 70(1) of IBC-2016 1A/1907/2023 |read with Regulation 37A of Only) Hundred Sixty-five
1, |Mame of the corparate debfor aleng with  |GRY Digiribwlers & Developers Private Limited have been filed with NCLT Chandigarh Bench -Il for|IBBI (Liquidation Process) Only)
PN & CIM LLP b CIN:US1396DL1398PTCOST1TT necessary directions and the same are pending Regulation 2016
2. | Adoress of the registared ofie Eﬂrf;ﬁfcgﬁagaghﬁwi Maret Prifampura 2. |Inventories which include Car Spare Parts and 3 | Sale of Assets of Corporate| Rs. 13,91,646/- Rs. 1,39,165/- Rs. 13,916/-
T e ‘Ear;-:':wail.'u.lilwr. ;-Jrfll'; w;__i filplni Tl i Vehicles, Located at Godown at M/S Prem |Debtor “on Standalone| (Rupees Thirteen (Rupees One | (Rupees Fourteen
3 Illﬁj ity o ST Narayan & Co. G.T Road, Opposite Military Camp, | basis” under Regulation 32 of| Lakhs Ninety-One Lakh Forty | Thousand Twenty-
{5 TURL ol waban I — e s Ludhiana Punjab-141003 IBBI (Liquidation Process)| Thousand Six Thousand Two Five Only)
o R SHECONIEAIY £ ok S0 R O el il 1. Maruti EECO 7-Seater PB 10EE 0774 Regulation 2016. Hundred Forty-six | Hundred Fifty
DFLL,'f i} I::-LL'“ titsi najoeity of fioed :l.dh.:"'l Flr.J & Paik Pigject. -t ) 2. Maruti EECO 5-Seater PB 10DM 6765 Only) Only)
aEspls are located IH'.!:EI;I;I;:JT:“IE I:'i'|||:||-'||]| Tebsil =gl Disth &lwas MarutiEECO PB 10CW 1688
(5 instaled capacy of maln products, Resadantial {Group Housing) Towers e ELIGIBLE BIDDERS HAVE AN OPTION TO BID EITHER FOR “SERIAL NO.:1 OR SERIAL NO.: 2”
SErCES Lonstruciion

Tatal Salealds Area (9 50. ) 1,168,500 5, 1.
Tiotad Hold Areas TEA50 50, 1
The Corparate defitar |5 engaged In developmiang

7 Iteal F%taua Erogects and ‘rr— present CIRP is

&6, {Quantity and wake af main products
services sold in last linancial year

Therg is no warkman/ E'1'|'1Im ae-as on the date af
commencemerd of CIRP
Eruail al cin_gridistributori@gmail cam

7. |Mumber of employess! workman

I
{8, |Furlher details incleding last avadable
fmancial stabements (with schedwes) of

Notice is hereby issued for sale of the Corporate Debtor on “a set of assets on collectively basis” under Regulation 32 read with Regulation 37A of the IBBI
(Liquidity Regulations) 2016 or sale of the Assets of the Corporate Debtor “on Standalone basis” under Regulation 32 of the IBBI (Liquidity Regulations) 2016, in
possession of the Liquidator, appointed vide order dated 30.07.2025 passed by the Hon'ble National Company Law Tribunal (NCLT) Chandigarh Bench-Il. The
Sale ofthe Company will be done by the undersigned through e-auction platform: https://ibbi.baanknet.com/eauction-ibbi:

Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read
with Rule 8 of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned
below, to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings

with the property will be subject to the charge of SBFC Finance Limited.
Sl Name and Address of Borrowers &
|No. Date of Demand Notice and Loan A/c No.

Description of Property(ies) &
Date of Possession

Amount demanded in
Possession Notice (Rs.)

Terms and Conditions of the E-Auction are as under

1. E Auction will be conducted on “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS, WHATEVER THERE IS BASIS, NO RECOURSE BASIS” through an
electronic auction platform empaneled by the Board that is https://ibbi.baanknet.com/eauction-ibbi/home

2. The liquidator shall provide to the prospective bidder, access of the assets under auction to facilitate their inspection and due diligence and the prospective
bidder in the auction process shall deposit Earnest Money Deposit (EMD) on or before 00/00/2025 only through an electronic auction platform empaneled by
the Board thatis https://ibbi.baanknet.com/eauction-ibbi/home

3. The prospective bidder shall submit an undertaking that they do not suffer any ineligibility under section 29A of the Code to the extent applicable and that if
foundineligible atany stage, the earnest money deposited (EMD) shall be forfeited

4. The Liquidator may extend the date of auction, if the circumstances so warrant, in the interests of the Corporate Debtor

The Detailed Terms & Conditions complete E-Process Document (including terms of sale, asset details, bid forms, declaration, Pre-bid qualifications, general

1. [1.MR. ANAND KUMAR, 2. MRS.SALOCHANA
3. MRS. SWATI RANI 4. MR. RAKESH KUMAR
They are having address at : Gali No.1, Phool Bhag Colony, Sugar| 246761. And Bounded By: East : 18 ft wide
Mill Colony, Dhampur, Bijnor-246762 also address at
No.126, Sugar Mill Colony, Dhampur, Dhampur-246761
Demand Notice Date 12th SEPTEMBER 2025

LOAN ACCOUNT NO. 4021060000359110 (PR01411244)

Khasra

All that the piece & parcel of Khasra No.126,
Sugar Mill Colony, Dhampur, Dhampur-

Road, West : Plot of Rishi, North : House of

Munni Devi, South: Boundry and Nalla
Sugar Mill Dhampur

Date of Symbolic Possession:

8th December 2025

Rs. 26,93,129/-
(Rupees Twenty Six Lacs
Ninety Three Thousand
One Hundred Twenty Nine
Only) as on 10th
September, 2025,

They are having address at :

4021060000350493 (PR01387865)

2. [1. MR. AMIT , 2. MR. KAMLESH 3. RANJEET
Karimpur Kushak, 111, Tappa
Bilochpur, Hodal, Fa-ridabad, Haryana — 121106
Also address at : House No. 144, Out of Khewat No. 144/3, Khata No.
160/3, Mustatil No. 142, Killa No. 16/2/1(2-16), & Khewat No. 144/7,
Khata No. 160/8, Mustatil No. 142, Killa No. 16/12/1(2-19), Situated at
Vaka Marla Kushak, Tehsil & Distt — Palwal, Haryana — 121102
Demand Notice Date 26th SEPTEMBER 2025

LOAN ACCOUNT NO. 4021060000194951 (PR01171356)

Al that piece and parcel of the Property House
No. 144, Out of Khewat No. 144/3, Khata No.
160/3, Mustatil No. 142, Killa No. 16/2/1(2-16),
& Khewat No. 144/7, Khata No. 160/8, Mustatil
No. 142, Killa No. 16/12/1(2-19), Situated at
Vaka Marla Kushak, Tehsil & Distt — Palwal,
Haryana — 121102. and Bounded as under as
per site, East- Property of Sunil, West-
Property of Yogesh, North- 15 Feet wide road,

South- Property of Rajveer.
Date of Symbolic Possession: 8th
December 2025

Rs. 16,91,461/-
(Rupees Sixteen Lac
Ninety-One Thousand

Four Hundred and Sixty-
One Only)
as on 11th July 2025

Academy, Gurgaon, Har-yana — 122 004

3.|1. M/S. SUBASH GENERAL STORES , 2. MR. Subash Ram Kala
3.MR. Dinesh Subash Kumar 4. MR. Kanta Attar Singh
They are having address : Shop No.4, Khandsa, Gurgaon SN

All that the piece & parcel of land House no.
152, Jaat Patti, Gali no.3, Anjana Colony,
Khewat No. 20/16, Khata no.23, Khasra no —
51/26-14-10, Village - Khandsa, Gurgaon
S.N. Academy, Behind Part Honda Sector —

Rs. 21,61,600/-
(Rupees Twenty One Lacs
Sixty One Thousand Six
Hundred Only) as on 10

Eeer wiars. lists of creditors are available
| |2t LURL:

{9, [Elgibdity far resolution apphicants under
seclion 25(25h) of b Coda 5 availakie

terms etc.) is available at https://ibbi.baanknet.com/eauction-ibbi’/home or can be obtained by e-mailing the Liquidator at chand1011tiku@gmail.com

5. Ifthe bidderis found ineligible, the earnest money deposited by him shall be forfeited

6. Extensions/Corrigendum to this notice will be notified https://ibbi.baanknet.com/eauction-ibbi/lhome Website & no separate paper publication will be
issued

Also address at House No. 152, Jaat Patti, Gali No.3, Anjana
Colony, Khewat No.20/16, Khata No.23, Khasra No.51/2, Khandsa,
Gurgaon SN, Academy, Gurgaon, Haryana — 122 004

37B, District - Gurgaon, State - Haryana —
122004. And bounded By: East: House Of
Inder, West: House Of Kapil, North: Other,

September, 2025

Ermad at cinp.gridistibutori@gmail.com

a1 UAL: 7. Payment of balance sale consideration shall be made within 90 days of such demand and payments made after 30 days shall attract interest @12%. Demand Notice Date 12th SEPTEMBER 2025 Property, South: Road 40Ft W'de' .l
|10, Last ate for rceipt of exprassion of 27122025 Further, the sale shall be cancelled ifthe paymentis not received within the period provided under this clause Loan Account No. 4021060000076520 (PR00924305) Date of Symbolic Possession:
[ [Interest 8. All the required documents are to be filed only through an electronic auction platform empaneled by the Board that is 0 : 5 8th December 2025 A
[ 11.{ Diate of issue of provisinal ligt of .01, 2036 https:/libbi.baanknet.com/eauction-ibbilhome 4. |1. M/S. SHRISHTI COSMETICS , 2. MRS. VIMLA, Property Situated Property No.4721, Ward Rs. 27,42,831/-
[___|prospechss resclilion appikcanis 9. This E-auction Sale Notice shall be read in conjunction with the complete E-Auction Process Document containing the detailed terms and conditions and 3. PRATIBHA 4. MR. RAKESH No.18, Bharat Colony, Kheri Kalan (113), | (Rupees Twenty Seven
12 | Last date for submission of abjsctons to | 11.01.2028 brief of the Assets, Bid Application Form, General Terms & Conditions of E-Auction Sale which are available at https://ibbi.baanknet.com/eauction- ; Faridabad, Near Hanuman Mandir,
| priwisiomal list ibbilhome or can be obtaFi)rF\)ed by e-mailing the Liquidator at chand1011tiku@gmail.com P They are hav.lng address Prope‘rty No.4721, Ward No.18, Bhar?t Faridabad, Haryana-121 002. Boundary of ITac Forty Two Thgusand
13| Dt of issue of final list of prospective o1 . 2075 Chand Ji Tiku, Liquidator Colony, Kheri Kalan (113), Faridabad, Near Hanuman Mandir, [the aforesaid property:- Towards East - Eighty Hundred Thirty One
reslution applicants SWANI MOTORS SERVICS PRIVATE LIMITED (In Liquidation) Faridabad, Haryana-121 002 Road 20ft Wide, Towards West - Other Only) as on 04th
14| Date of Iszue of informatian 26.01, 2026 IBBI Registration No. [IBBI/IPA-003/IP-N000125/2017-2018/11389 Demand Notice Date 9th SEPTEMBER 2025 Property, Towards North - Other Property, September 2025

Towards South - Road 15ft Wide
Date of Symbolic Possession: 8th
December 2025

e ARy, EERlation matrs and
reguest far regalutan plans
resoluban apolicans

Mobile No: 9419256518, 9797056518, E-Mail: chand1011tiku@gmail.com
Address of the Liquidator: 33-C, Om Nagar Udheywalla Talab Tillo, Bohri
(Near Elite Public School) Jammu JKUT-180002

Loan Account No. 4021060000168299-C (PR01127030)

M prospeclive Date: 12.12.2025

Place: Jammu

15.| Last date for submission of resplitio #5402 fi . — - 7 - - -

'[':"SF bt b il el The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Ll s i
16.| Procass amail id to submit Expression of  |cirp.gridistributonizgmail.com - . Place: HARYANA Sd/- (Authorized Officer)
Intersst KIFS HOUSING FINANCE LIMITED Dated: 12.12.2025 SBFC Finance Limited.

Sdi- Registered Office : &th Floor, KIFS Corparate Howss Beside Hotel Planet Landmeark, Near fizhok Wtz BRTS, ESKON -
Ambdi Boad, Ambli, Shmedabad, Gujarat - 390054 Carporzte Office: G902 Lofus Park. Graham Firth Conpound - = = : ol :

Au“:':,ﬁ;aﬂl;‘;’,‘;ﬂ‘;ﬂ;‘, Wastern Express sghway, Gorsgacn (Ezst), Mumbal - 400063, Maharashira, India, Ph. No.: +31 22 817456400 I|| SBFC SBFC Finance Limited Ilszgﬁs;i:egog:ﬂg;. \l,"i';"; 'LogI?:ﬂaFlgs}\ﬁL?er;i?(ﬁﬁ: gt;aarde,
Uthrightha Insalvency Professionals Private Limited E- mall Lur1$“l:'l.'_EH|‘|thUEIng cam | Wabsite: WA |E|"l:l.I5-"rg cam | Cih: UM'FE‘EE.J‘ED rFLEDH!’:I}T‘i' EEIBﬂH D"'E' DE'HIE 9 piex, 9 ’ ’

(erstwhile SBFC Finance Private Limited)

Andheri (East), Mumbai-400059.

DEMAND NOTICE

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We
state that despite having availed the financial assistance, the borrowers/mortgagors have committed various defaults in repayment
of interest and principal amounts as per due dates. The account has been classified as Non-Performing Asset on the respective
dates mentioned hereunder, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized
Officer of SBFC Finance Limited under Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 ("SARFAESI Act") and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest
(Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below, calling upon the following bor-

Resalution Prolessional

GRJ Distribuiors & Developers Private Limited
IP Rag. Mo.: IEBUYIPE-D142/1PA-32024-25/500B5
Add: A-17228, Basemant

Safdarjung Enclave, New Delhi-1100Z8

Emall 10 clrp.grjdistributoni@gmeadl_com

NOTICE UNDER SECTION 13[2H]F THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)

In respact of lxans availes] by below mentioned barrowers/guasanions throagh KIFS HOUSING FINARCE LIMITED, which kave
bacoeme HPA with balow mentioned balance outstanding on dates mentioned below, We have slready issued detailed Damand
featice dated as mentioned balow Under Sec, 13(2) of Securitization and Reconstruction of Financig! Asset Enforcament of
socurlty Interest Act 2002 by Regstored Post [ Speed Post) Couricr with achnowledme due to you which has boen returned
undialivarad | acknowladgment not recaived. We have indicated owr intartion of faking possession of securities ownead on cne
ofyowas perSec, 1344) of the Actin caseaf your failure to pay theamount mantioned hetow within 60 days. Inthe event of your
ot discharging Hability as st out heresn above the Bank [ Secured Creditor may. exgrcise amy of the right conferred vde
section 13(d) of SARFAES] Act and while publishing the possession natice auction natice, electranscally ar otherwise, as
réquired under the SARFAESEACY, the Bank/Secured Creditor may also publish your photograph, Details are hergunder; -

Date: 12-12-2025
Flace: Mew Dalhi

=i £ ] = | ] 15" e
KIFS HOUSING FINANCE LIMITED
Registerad Office : 61h Floor, KIFS Corporate Hoise, Beside Hotel Planet Landmark, Neas Ashok Vatika BRTS. ISKON -
Ambl Road, Ambl, Ahmedabad, Gujarat - 380054 Corporate Gifice: C-902, Lotus Park, Graham Firth Compound,
Wastarm Express Highway, Goregaon (Ea=t], Mumbai - 400063, Mahasshira, Inca, Phe Bo.: #9122 41796400

S ot Gt i s WA i o 20 R L OB IR U, | [, AR | T EGile ] It mount mentonec:n the moices and inidentl expenses. cos. charges atc. il the cate of payment wiin 60 days fom he
*|Application | Co-Barrower/Guarantors | Data Amount Oetail of Securad Aszats: ) , .
WUMGEUMER EEETE'E?&g&ﬁ;ﬁ;EEE#:S&“]H??RAEE Eg? %ﬁﬂmg‘:&#ncm AABETSAN Mol Fl.'lpul'Ll?H & Date. ..{Er.lm | Outstanding | date of receipt of notices. The notices issued to them on their last known addresses have returned un-served and as such they
I respect of ioans availed by below mentionad borrowers garantors through KIFS HOUSING FINANCE LIMITED, which have T| KARNAL/ |1 Deshraj K (Applicant] | Demand |Property Residential Building Falis n Lal- Dors, Measuring are hereby informed by way of public notice about the same.
become NPA wit h below mentioned balance outstanding on detas mentioned belaw, Wa have already rssued detailed Damand 1059574 |2, Sheela Devi Watice Date |43 545 Sq.Mtrs, Uid B, b'?EEﬁLuﬂHbD[JDRrDHﬂ. Situated A S| Date of Demand| Loan No. and Property Address of
Natice datad as mentioned below Under Sec. 13(2) of Securitization and Reconstruction of Finencist Asset Enforcament of LNHEKAR |  [(Co-Apalicant]) December |'~" laga Chiran, Nr. Balaji Temple, Dist-Karnal, Haryana N "| Name of the Borrower / Address Notice & NPA Outstandi 'A t S d Asset
Eeculrit',.'ln:e_resi Ant E'I.'IE]E' by Remistered P'I:-jnst { Speed Post/ Ell:uriur with ack?uwledge s to ym1mhich has been refurned 008148 |3, Sumit Paul 03, 2025 EEE:II]IMmI_TMﬂr%%!;Eag# Eii;tz :lHHnuss;lufl_IEh ﬁ!a'-'rl E;l 0. otice utstanding Amoun écured ASSets
undelivered | acknowledgment not received, Wi have indicated ur imtention of taking possession of securities pwned an one Ci-Apalicant?) 0 ¥ USE O rafeep orth:- Hausa o : ; _ :
of youas per Sec. 13(4) of the Actin case of your failure o pay the amount mantianed below within 60 daye. I the evant af your leﬁ : gﬁﬂmﬂqu Jguzg Rs. .”{:wa.l |$ﬂ|.'|h|| Bam (17}, South:- Gall & Ft wide (17*]_As per Site:- 1] 1.Rahul K_umar (Appllcant), 2, No 40210658832382?3?:’281317428) 8 All thatl the P'ece & parcel of
rat discharging Labdity as set out herein abova the Bank [ Secured Creditor mey exercise any of the right canfarred vide ' {Eastl:- House of Sh. Ravi Pal (31'), Westl:- Housa of Sh Seva D_eVI (CO-AppII(_:anﬂ), 3. . a Residential House Mun.
sectian 1304} of SARFAES] fct and while mibdisking the possession notice siction natice, electronzally ar ntherwise, as IF"al:Ieap (32'], NorthT- House of Sh. Sadhu Ram (177 Nepal Slngh (CO-ApplIcant 2), 4. 4021060000265000 (PR01279763)- N0.27/6-A, having an area
required under the SARFAES] Act, the Bank/Secured Creditor may also publish your photograph. Details are hereundes:- |5Mﬂ11 Bafi & Frwide (177) Pawan Kumar (Co-Applicant 3), Loan Amount: Rs.20,00,000/- (Rupees 100 sq.yards ie. 83.61 sq
St Branch/ Name of Borrower [ [ Gemand Notice The ahowe mentioned Barrowers/Guarantors are advised (1) To collact the original natice fram the undersigad for mare and 5. Neha Kashyap (Co-Applicant | Notice Date: Twenty Lacs Only) _O_Ut of which meters .consisti.n. of .Khasrei
- .Illmllﬂitlﬂl'l Co-Borrower/Guarantors | Date ﬂ.lﬂﬂ!]rﬂ Detall of Secured Asseks: coemalete cletails and ,!:F:.Tu rm-.-i.hg halance :||__|1-5tﬁn|-||nn arnount intarest and costs efc within 60 |'|;3l!|5 fram the date of notice 4)’ HaV|ng address at: 180 Batjeora 22nd Rs.15,31,938/' for FaCIIIty Agreement » Y g )
Mo MojLRN B Date of NPA Outstanding refurred to above toavold further actanunder the SARFAES! Act. Sardhana Road, Dabathwa, Uttar | November | N0.4021060000290550 (PR01317428) |No.387, situated at Village
1| PAKIPAT! 1. Sunil Dayanand Damand  |Khewst No. 1602, Muraba No.20, 29, Kila No.1872/21(2-4), 17 Date ; 12.12.2025 | Place ; Karnal 5d/- Buthorized Officer, KIFS Housing Finance Lid. Pradesh-250 341. And also, at: 1a. 2025 and Rs.4,68,062/- for Facility Nanglatashikasampur,
il g s Secamber. |BortShae Out 0f 25 Kaoal § Marl. Gakcir & Mauk or o 100 Rahul Kumar (Applicant) Agreement No. 4021060000265000 | Pargana & Tehsil & Dist.
dag72 | Kumar 03,2025 |Suyard, Vide Wide Jamiabandi Year 2079-2020, Near Butani Residential House Mun. No.27/6-A, | NPA date: (PRO1279763). Meerut, Uttar Pradesh-
(Co-Applicant) oz Mad, Hatt, Satdon , Jind, Haryana 126112 As Par Sale Deed:- having an area 100 sq.yards i.e. |31st October Total Outstanding amount: 250341. And bounded by:
PA: Rs. 676938/ |East- 16 ft Wide Street (210, West:- |'.'|m-| Rosd (31-0"), 83.61 sq. meters, consisting of 2025 Rs.20,74,884/- (Rupees Twenty Lacs East: House of Asif West:
September 10, 2025 Morth:- Hfa Dharam Singh Master [53-07), Seuth:- Hjo Khasra No.387, situated at Village Seventy Four Thousand Eight Hundred Road 45 Feet Wide ' North:
Ramesh [53'-@']&;&[ Site;- Eastl:- El'.:g”":'l'-q:}ﬁtl'ﬁlﬂ {31'-0") Nanglatashikasampur, Pargana & Eighty Four Only) as on 21st November, , L :
Westl:- 30 1t Wide Satidon Road (30'-0"), Morthl:- Hfo Tehsil & Dist. Meerut, Uttar 2025, plus unapplied interest from the | Gall 12 Feet Wide, South:
il L il 3308 bbbl L i Pradesh-250341. date of 22nd November, 2025 | Hlo Jagmohan.
The ahowe mantionad BornowersGuarantors ars advised (1} To collzct the original natice fran the undersiqred for mare ard - :
comglete details and (2} To pay the balance outstanding amount interest and costs etc. within 50 days from the date of notice 2 1. Vishal Vaisala Demand Loan Account No. 4021060000318020 | All that piece and parcel of the
rafeered toabove Lo avoid furthes action under L e SARFAES! Act. _ o 2. Mr. Mahesh Vaisala | Notice Date: | (PR01351694) dated 23rd September 2023. | Property Situated at property
Date - 1212.2025 | Place - HARYANA Sdf- Authorssed Dfficer, KIFS Housing Finance Ltd. having Address at: 2nd Loan Amount of Rs. 2000000.00 /- (Rupees |being House No.201 Village
H.No0.201 Surajpur Greater | September Twenty Lakh Only) Agreement No. Surajpur, Greater Noida,Dadri
i Bareilly C.B. N reill Noida Gautam Buddha 2025 4021060000318020 (PR01351694) Gautam Buddha Nagar Uttar
la ddab 6 Indian Bank FARCTION Arsilly ©.8. CANJ , Barelity Nagar H.No.201 Surajpur Total Outstanding amount of Rs. | Pradesh 201306. 100 Sq.Yd.
SALE Public Notice for E-Auction Sale Greater Noida Gautam NPA Date: | 21,55,015/- (Rupees Twenty-One Lacs Fifty | Boundaries:- East:- SE Plote
NOTICE of Immovable Properties Buddha Nagar T Point (NPA)on  [Five Thousand and Fifteen Only) as on 21st|of Rajendra, West: NW-Gali-
Greate Noida, Uttar 01st July | August, 2025, plus unapplied interest from the | 12Ft, North: NE-Plot of Dev,
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Pradesh-201306. 2025 date of 22nd August, 2025 South:- SW-Plot of Suresh.
Enforcement of Security Interest Act, 2002 read with provison to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002 3 - : Al that the biece &
Notice is hersby given to the public in general and in particular to the Borrower (s} and Guarantor (s) that the below described immaovable property 21MV'ShngTha|éur %pﬁllcantt)1 D d Loan Account No.180929 (PR01812071) o tofalar:deHFc))leg: npgz
morgagedicharged to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorized Officer of Indian Bank, Secured g eena g‘é' (t'cl); Ft)lecacrl‘ ) Not"i:n;alg]ate' Loan Amount of Rs.18,66,586/- (Rupees £ Kot u 56 pM'
Craditor, will be sold on “As s where 8", “As |5 what Is", and “Whatever there Is" Basis on the below mentioned dates, for recovery of undar mentionad N Tv'gﬁ ?(k a 4 °hs ‘;’(‘)4‘1’01 I22nd ‘| Eighteen Lacs Sixty Six Thousand Five g't t %S at IGO i Al !
dues & future interast, charge and cost et as detalled below. Tha reserve price and EMD amount far each property has been furnished below. agla Shakkan, Hathras Hundred and Eighty-Six Only) vide Facility | >''Ua€d at liagia Allya,
- And also, at: 1A. Vishnu Thakur | November Agreement No.1,80,929/- (PR01812071) Paragna &  Tehsil
Last Date of EMD Deposit 29.12.2025 by 3:30PM (Applicant), House on part of 2025 Loan Out'st;nciing amount of Hathras, Dist. Hathras
_ : . Khasta No.96 MI, Situated at Rs.22 31 .357)- (R Twentv-Two L 204101. And bounded
Name and Address ::r the Borrower! Details of the Property G;J:,;sln nding dfun_u ;::I ! .;I Fé:l;&-.l:sr-.-e Price Nagla Aliya, Paragna & Tehsil (":‘IP% Datg:d Thslrt y’Or;e Th-o(usi%‘:je?'hly:anﬁ.n(‘;\:: d :::13 By: East: Plot of other,
Guarantor er 13(2) notice for which| B} EMD Hathras, Dist. Hathras 204101 on 3r - West: 8 ft Wide Road,
, Name of the Branch ) property is being sold | C} Bid Multiplier altjdrﬁ:rbolﬁfj, Da;;t.racsacgar’O November 20;i5fty-lseven 0?'!3 ?St on ﬂSt N?r\:ergbfr f North: House of Hari
l ' 202 , plus unapplied interest from the date o
| 1. Mr. Pappu Kashyap (Borrower & Mortgagor) S/o Shri Tulsi | All that part and parcel of the house at Khasrano | Rs. 6,87,401.00 as Rs. 15,50,000/- Pana?\jrgrgsﬁ;oggtltaaarlll%hﬂ, gt. 0ae e : 22n2|pNovember 2025 ggﬂ?ﬁa; ft&Wiggangsg \
Ram 7i4, Kargaina Barellly UP 243001, Admeasuring | on 30.12.2024+ interast il ik i : :

Rs. 1,55,000i-
Rs. 10,000/

Rio Behind Balajl Mandir Green Belly Subhash Magar
Bareilly-243001

2. Mr. Vineet (Guarantor) S/o Shri Ram Prasad

Address: Mission Colony Methodist Girls Inter Collage
Bareilly - 243001

3. Mr. Rajendra Kumar {Guarantor) S/'o Sri Dori Lal

Address: H. M. 34 Nekpur, Madhinath Bareilly- 2430014,

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as
mentioned above along with future interest and applicable charges within 60 days from the date of the publication of this notice fail-
ing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including taking
possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable
Rules thereunder. Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or
otherwise any of his secured assets referred to in the notice, without prior written consent of the secured creditor.

Dated: 12th December 2025 Sd/- Authorized Officer,
Place: Meerut, Gautam Buddha Nagar, Hathras (Uttar Pradesh) SBFC Finance Limited

83.61 sgmeters., in the name Mr. Pappu Kashyap | _8nd olher charges

Slo Shri Tulsi Ram, Behind Balaji Mandir Grean
Belly Subhash Magar Bareilly - (U.P.)-243001
Bounded as: On the Easl by: Way 12ft, On the
West by: Plot another persen, On the Morth by
Plat of Phool Chand, On the South by Plol of
Phicol Chand.

: 29.12.2025 at 12.00 PM to 4.00 PM

Contact Person: Authorised Officer : Mr. Vipul Pandey , Mobile No. 8692960223
C.E. Gan|] Bareilly : Branch Manager Akhilesh Kumar Saxena, Mobile No. 9758996314
Bidders are advised to visit the website (1) www.indianbank.co,in {2} httpsifsww. baanknet.com

Bidders are advised o visit the websile (https:hwww.baanknet.com| of our & guction service provider PSEB Alliance Pvi. Lid, fo participate in onling bid. For Technical
Assistance Please call B291220220. For Registration stalus and for EMD status please emall to support. baanknet@psbaliance. com

For preperty details and pholograph of the property and auction terms and conditions please visit hitpswew.baanknet.com and for clasifications related to this portal
please conlact PSB Alkance Pyl Lid, Contact Mo, 8291220220,

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with hitps:fwww. baanknet.com

11.12.2025 Authorised Officer, INDIAN BANK

epaperinancia EIF]I’ESE‘.GBH’... .

Date of Possession
17.03.2025

Property ID No.:

Nature of Possession IDIBODOBESTAS

Symbolic Possession

BRANCH: C.B. GANJ, BAREILLY

Date and Times of E- auction

THE BIGGEST CAPITAL

ONE CAN POSSESS KNOWLEDGE

#FINANCIAL EXPRESS

Date -

Place: BAREILLY

New Delhi
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THE BIGGEST GAPITAL

ONE CAN POSSESS

F FiIMNANCIAL EXPRESS

el IYOR PrEHIDE fage

There hasbeen na revisicn inthe Offer Price or torthe size of this Offer 25 on the date of this DPS.

An upward revision in ihe Offer Price orio the size of this Offar, if 2oy, on zccowent of competing offers or otherwise, will
be dong at any fime peiorto the commencement of the fast one working day befare the commencement of the iendening
periad of this Offer in accordarce with Regulation 18¢4) of the SEBI [SAST) Repuiations, 2011, In the event of such
revizion, the Acquerers shall (i) make comresponding increases to the escrow amounts, as more parbculary st outin
part W of this DPE; {ii) make a public announcement inthe same newspapers in which this BPS has been published; and
{iif} sEmuttaneosly with the issue of such anrsuncement, inform SEBI, BSE and the Targel Company at its registered
oice ol such revision,

&g on date of this DPS, there is no revision in the Offer Price or Offer Size. In case of any revision in the Offer Price or Offar
Sire, the Acquirers will comply with all the prowvisions of the Regulation 1843} of the SEBI (SA5T) Regutations, 2011
which are required o be fulfilled for the said revision in the Offer Price of Dffer Size.

In the avent of acqulsition of 1he Equaty Shares by the Acquirers during the Offer Pariod, whether by subscripbon or
purchase, ai & price highar tan the Oifer Price, then the Ofter Price will e ravised upwards to be equal o or mare than
the highest price paid for such acquisition in terms of Reguiation S{8) af the SEBI (3A5T) Regulations, 2077, As per the
provisa 1o Regulation 848) of the SEBI [(3AST) Regulations, 2011, the Acquirer{z) shall naot acquire amy Equity Shares
after the 3nd ithird) Woeking Day priorto the commencemeans of the Tendering Period and wuntil the expiry of the Tendenng
Period

M tha Acquirers acquire Eguity Shares of the Targat Company during the penod of twenty sty weaks after the Tendenng
Period at a price higher than the fer Price, then the Acquirer(s) and shall pay the differanca betwsen Iha highest
aoquisition price and the Difer Price to 3 ihe Public Shareholders whosa Equity Sharas have bean accepted in the Ofar
withirr &0 (zohy} days from the date of such acouisition

FINANCIAL ARRANGEMENTS

The Total consideration for the Open Offer, assuming full acceptance under the offer, i.e. for the acouEsiton of
48,74, 650% (Forty Eight Lakh Seventy Four Thousand Six Hundred Fifty) Equity Shares, at the Ofier Price of $10.05/-
{Rupees Ten Foint Zero Five only) per Equity Share is $4,689,%0 232 50¢- (Rupees Four Crore Eighty Kine Lakh Ninety
Thowsand Two Hundsed Thirty Twa Poind Fifty Faisa anly), (" 0iter Consbderation™).

*Public Shareholders hold 48,74,650 Equity Shares. However, 26% of the emerging voling share capital is 54,99 880
equity shares which exceads the existing public holding, hence restricted to 100% of iotal public holding i.e., 48,74 650
equity shares.

In accordance with Regulation 17{1 ) of the SEBI (SAST) Regulations, 2011, the Acquirars have opaned an escrow cash
goooent bearing Account No; DDD205165067 ["Escrow Cash Aceownd™) with ICIC] Bank Limited 2 bankeng company
duty incorparaied undsr the Companies Act, 1956 and regisierad a5 a bankeng company withen the maaning of the
Banking Raguation Act, 1940 and having iz registered office at ICICE Bank Tower, Near Chakli Circhs, 08 Padra Rogd,
Vadaodara, 390 007, Gujarat, Indiz and acting for the purpose of this agreement through s branch situated at (CIG] Bank
LimdAed. Capital Marked Division, 163, 5th fioor, H. 7 Paresh Marp, Backbay Feclamation, Churchgate, Mumbal -
400027, Mzharashira and made a cash deposit of 1,25,00,00,000/- {Rupees One Crore Twenty Five Lakh anly) in the
Ezcrow Cash Account. The amourt deposited In the escrow account is in comgliance with the reguirement of deposit of
escrow ameunt a5 per Begulabion 17 of SEB| (SAST) Regulation, 2011, Le. more than 25% of the offer consideration
payvable to the Public Sharcholders under this offer. The cash deposit has been confiomed by the Escrow Agant wida ik
[edtar datad Dacansbear 10, 2025, Further a oed daposit has been created against the aloresasd escrow amount and Ben
hias beenmarkedin favouwr of te Manager b the ofer on Ehe said fixed deposi,

The Manager to the Open Offer is duly avthonzed and empowered to realize the value-of the Escrow Cash Account in
terrms of SEBI [SAST) Requlations, 2011

The Ligued Asset of Jaykishor Chaitanyakishor Chaturvedi ("Aequirer 17} as on Decemnber 04, 202515 76,65 07, T53-
{Rupsees Six Crore iy Five Lakhs Seven Thowsand Seven Hundred and Fifty Threa anly} as cartifiad by CA Anki Dinesh
Bangar (Membership No. 172618), Pariner of BHAD & Co, Firm regisiration Numbser: 102558W, having their office at
304, Sohan Commercial Plaza, Mear Railway Station, Yasal Boad East, Vasai-Virar-401 208, Mobde Nuember. +51-
9326675367, Email: dineshbyi 2m@gmail.com; vide cerbficate dated December 05 2025 bearing Urdgue Document
ldendification Mumber (UDIN) - 2517261 38MBMIWT 2180,

The Liguid Asset of Siddharih Jaykishor Chaturved (“Acquirer 27) a3 on December 04, 2025 is 73,06, 77 057/-
{Rupees Three Crore Six Lakhs Seventy Seven Thousand and Pty Sewen only) as certified by CA Ankit Dinesh Bangar
{Membearship Mo, 172613), Partnerof RHAD & Co, Firm regisiration Number; 102538W, having their office at 304,
Sohan Commercial Plaza, Mear Ralway Station, Vasai Road East, Vasai-Virar-3071208; Maobile Mumber; +91-
9326675367, Email; dineshbwi 2@pgmail.com; vide certificate dated December 05,2025 bearng Undque Dacument
[denzification Mumbes (UDIM) = 2517261 SEMMIWWEE0S.

The Liguid Asset of Ankur J Chaturvadi (CAcquirer 37) as on Decamber 02, 2025 T1.45,24.089/- (Rupees One Grora
Forty Five Lakhs Twenty Four Thousand and Niraty Mins only) as cerfified ty GA inkét Dinesh Bangar (Memership Mo
172613), Pariner of RHAD & Co, Firm registration Mumber; T02588W, having thelr office at 302, Sohan Commercial
Fiaza, Wear Railway Station, Vasal Bozad East, Vasai-ire-407208, Mobile Mumber, +91-95326675367; Email:
dineshby! 2&Exgmail.com; vide certificate dated December 05,2025 bearing Unigue Document entification Murmber
(UDIM) = 251 7261 BEMMIWE 1638

The Acquirers hawe confemed that they have adagquate financial rescurces iomest thesr obligations undar the Dpsn Offar
and have made firm inancial arrangements for financeg the acquisition of the Offer Sharas, i tarms of Regulztion 2507}
of the SEBI {3A5T) Regulatiens, 2011,

Bazad on the above, Saffron Capital Adwisors Prvale Limited, Manages 1o e Opan Olfer |5 satistied that firm
arrangaments fave bean pil in place by he Acquirdss 10 implemeal e Dpan (far in Bl aceardanca Wil tha 5EBI
[2AST) Bequlahions, 2011

In case of any upward revision inthe Offer Price or the size of this Offer, the value in cashiof the Escrow amounts shall be
computed on the revised conslderation calculated at such revised offer price or offer size and any addtional amaunts
resquired will be funded by the Acquirers, prios to etfecting such revesion, in tarms of Beoulaton 1712) of the SEBI {5A5T)
Regulations, 2011.

STATUTORY AND OTHER APPROVALS

A on the date of this DPS, Lo e best of S kiowledge of tha Acguirers, there are no Skalutory Approvals raquerad by the
Agauirers b complete the underlving transastion and this Dpen Offer, excapt for the prior approval of Rasarve Bank ol
Indiz {“"REI"). Incase, # any Statulory Approval [5) are required or bacomig applicable at a later data before the closure of
the Tengering Penod, this Dpan Dffarshall be subject fo the receipt of all such Siatutory Approval{s), The Acquirers shall
miakeihe necessary applications for such Statuiory Aporovals

in terms of Reguiatian 23 of the SEBI{SAST) Regulations, 2011, i the evand Thal, for reasons owtside the reasonabia
confrod of tha Acquirers, the approvals specified i this DPS as setoul in s Parl or those which becomé applicable prior
b completion of the Open Oerare not received or refused, then the Acguiress shal have the right o withdraw the Opan
Offer, In the event of such a withdrawal of the Dpen Offer, the Acgiirers, throwgh the Managar to the Dpan Offer, shall
within 2 {fwo} Warking Days of such withdrawal, make an announcement of such withdrawal stating the grounds for the
withdrawal in accordance with Regulation 25(2) of the SEBI (SAST) Regulations, 201 1

Mon-resident Indians {*MRIS"), arsiwhile oversaas corporate bodies (*0CGBs") and other non-resident holders of the
Equity Shares, if any, mus! obitain all requisita approvaks/exemptions required (ncluding without limitation, the approval
from fha Reserve Bank of Inds (TREI™), # amy. to lender the Bguity Shares helid by them o this Open Offer and submid
such approvals’ exemptions along with the documents required to accept this Open Offer. Furthes, if the Fublic
shareholdars wito are nof persons resideatin India (incioding WRIs, OGBS, foreign institutional investors ["Fils™) and
foreign porifoia investars {“FPIS™) had reguired any appravals {incéuding from the BB or amy other requiatory autharity)
body) atthe time of the original investmend in respect of the Equity Shares hald by themcurrenthy, they will be requined to

siibmit copies of such previous approvals that they woald have obfained for acguinng ' hoiding the Equity Shares; alang
with the ather documents reguired to be fendered to accept this Dpan Offer If the alarementionad documenls s not
submetted, the Acquirers reserve The right o reject such Eguity Sharas tanderad i this Opan Offar.

Public Sharehalders ¢lass#fied as OCEBs, if any, may tender the Equity Shares hald by them inthe Dpen Offer persuant to
receipt of approval from the RBI under the Foreign Exchange Management Act, 1999 and the regulations made
therender. Such OCBs shall approach the RBI independently to seek approval to tender the Equity Shares held by therm
inthe Open Offer.

subijest bothe receiptof the stabutory and sdher approvals, (f any), the Acquirers shall complele all procedures relating te
paymeniof considesation under this Offer within 10 {fen) warking days from the date of closurs of the tendering period bo
those Equity Shareholders whose share certificates and/or ather docurnents are found valid and in order and are
accepted for acquisition by the Acqueners

Where any statutory o« ofher approval extends to some but not all of the Public Shareholders, the Acquirers shall have
the aption io make payment io Such Pulic Shareholders i respactofwhaom no statutory or other approvals s reguired
in order o complete this Open Dfer

In case of delay/non receip! of any statulery appraval and siher approval referred In , the SEBE may, i satisfied that
delayed receipt of the requisite approvals was nol dus to army wiliful defawl o neglect of the Acquirers or the filure of the
Acquirers o diligently pursue the appication Tor the approval, grant exdension of lime for the purpese, subject Lo he
Acruirars agresing 10 pay interest to the sharebolders as diracted by the SEBI, in terms of Regulation 18(11) of the SEBE
12AET) Regulations, 2077, Further, f delay occurs onacoound of willful default by the Acquirers in gbtaining te requisie
approvats, Regulation 1709) of the SEBI {SAST) Reguiations, 2077 will also become applicable and the amount lving in
the Escrow Accound shall became liable for forfeiture.

Vil. TENTATIVE SCHEDULE OF ACTIVITY

Activity {Day and Date)”™

Date of Public Announcement

Friday, Decembear 05, 2025

Date of publication of Detaibed Public Statement in the newspapess

Friday, December 12, 2025

Last cate for fi fhng of 1J'|e DrarE Letter of Offer with =EBI

Frday, Decembear 19, 2025

e T e P T A e

Manday, January 05, 2026

LTS S e e

Last date for recaipt of comments fram SEBI on Draft LH!IZEI of Offer
{in the event SEBI has not sought clarifications or additional information
fram the Manager to the Opean Offer)

Manday, January 12, 2026

Identified Dalel?)

Wednesday, January 14, 2026

Last date by which the Letier of Offer to be dispatched to the
Public Shareholders whose name appears on the register of members on
the Identified Date

Wednesday, January 27, 2026

Last date for upward revision of the Offer Price and'or Offer Size

Tuesday, January 27, 2026

Last Date by which the commitige of the independent directors of the
Targel Company is required to publish its recommendation to the Public
Shareholdears for this Gpen Offer

Tuasday, January 27, 2026

Date of publication of Open Offer opening Public Announcemeant in the
newspapers in which the 0FS has besn published

Wednesday, January 28, 2096

| Date of commencement of the Tendering Period (" Offer I]immug Date” ")

O e L e e L T R ST EE by S

Date of closure of the Tandaring Period (" 0ifer Closing Date" )

Thursday. January 29, EIIIEE

W-:dmsda‘_.' FEhru&ry 11, 2028

Last date of communicating the rejection/acceptance and compéetion of
payment of consderalion or refurn of Equity Shares io the Publec
Shareholders of the Target Company

Thursday, February 26, 2026

Last date for peblication of post Open Ofer public announcement in the
newspapers in which the DPS has bean published

Friday, March 06, 2026

* The above timelnes are indicative (prepared o the basis of timelings provided wnder the SEB! (SASTY Reguations, 2071
and are subiect to receipl of refevant siatwfory’requiatory approvals and may hiave to be rewised accoramgly. To cianfy, He
achions sai it above may be compieled prov io Mgl comesponding fates suiyect to comypliance willh ihe SEBT (5A5T]
Reguiations, 2077,

" The Idenfified Date i only for the purpose of delarmining he Pubie Sharsholders as on such date fo witm the Latier of
Difer would be sen! I accordance willh e SEET (BAST] Requiaiions, 2077, It i35 claried Ml alf the Plabiic Shareholders
equily sharahipigers of the Targel Company fragislered or anreqistered) (except ihe Acquirers) are eligie (o parficipale &7
this Offer af any fme prior fo Bhe closore of the Tendering Perpd

VI ELIGIBILITY TO PARTICIPATE IN THE OFFER AND PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-

L}

RECEIPT OFF LETTER OF DFFER

Al the Public Sharehoiders holding Equity Shares, in dematerizglized or physical form, are eligibds to participate in this
Dipen Otfer at any time during the period from Cfier Opening Date and O3fer Closing Data for this Cpen Offer {ie., the
Tendering Perigd).

Az par tha provisions of Regulation 40{1} of the SEBI {LODR) Regulatians, 2015 and SEBI's press release. dated
December{dd, 2016, beanng raference no. PR 4972013, requests for ransfer of securties shall nothe processed mless
the securties are held in demateriaized form with-a depasitory with effect from April 01, 2019. Howewer, in accordance
with the circular issued by SEBI bearing reference number SEBVHO TR CAADT/CIRP 202001 44 dated July 31, 2020,
sharahodders hoiding securities in physical form ase allowed to tender shases in an open-ofier. Such iendenng shall be as
per the proviskans of the SEBI (SAST) Reguiatanz, 2011, Accordingly, Public Shareholters hotding Equity Shares in
physical iorm a5 wall are ehpble fo ender their Equity Shares in this Open Offer a5 per the provisions of the 3EBI (SA5T)
Regudations, 2017, Public Shareholders who wish to offer thalr physical Eguity Sharas inthe Offer ane requosted te send
thesir aeigingl documents {25 will be menticned in the LoF) 10 the Registrar to tha Ofer so 25 to reach themn no later Ban
the Offer Cloging Date, 1 is advesable o first email seanned copies of te anginal documents (a5 will s menfionad in the
LoF) 1o tha Begistrar o he Dfer and then sand physical copies 1o the address of the Begistras to the Dffer (as will be
provided in the LoF), The process for tendening the Difer Shares by the PubSc Sharehobders hodding physical Equity
ahares will be separately enumerated in the LoF

Persons whi hawe acquired Eqisty Shares but whosenames 80 nol appear in the register of mambers of te Targat
Company an the ldendifed Data e, 1he datg falling an the 10th fenth) Working Day prior 10 the commencemaent of
Tendering Pesiod, or unragistared owners or those who have acquired Equity Shares alter the Idanlified Date, or those
wha hawe nod recesvad the Letter of Offer, may also parficipate in this Dpen Ofar. Accidental omession b sand the Letier
of Qffar 1o any parsan to wham the Open Offer is made or the non-recespt o delayed recaipt of the Lettar of Offer by any
such person will nodenwalidaie the Dpen Diferinany way,

Tha Public-Shareholders may also download the Letter of Offer from the SEBI's website iwww sabl.govin) or-ablain g
copy of the same Trom the Registrar 1o the Offer on providing sultabde documentary avidence of halding of the Equity
aharas and thairtalio numier, 0P kentily, clignt idenlily, current addeass amd contact datails.

The Open Ofier will b= implemented by the Acguirers through siock exchanpe mechanssm made available by BSE in the
form of segarate windaw (“Acquisition Window™) as provided under the SEBI {SAST) Regulations, 2011 and Chapter 4
ol the SEBI Masier Circular dated SEBUVHOYCFO/PoD-1/P/CIR/ 202331 dated February 16, 2023 ("SEBI Master

=

0,

11

12,

13,

14.

15,
16;

BSE shall e the Designated Stock Exchange for the purpose of tendening Equity Shares-inthe Open Oifar,

The Acquirers have appointed Chedce Equity Broking Private Limited ["Buying Broker")] for the Dpan Offer through
whom the purchases and the setilement of the Equity Shares tendared in the Dpen Dffer during the tendering period shall
be mads, The contact details of the Buying Broker are 35 mentione d bedow.

Mame: Choica Equity Braking Privala Limiled

Address: Sund Patodia Toweer, J B Napar, Andhen (East), Mumaai-400099, Maharashira, India

Conlaci Ferson: Mr. Jaetander Joshi [Senior Manager)

Telephone: + 91 22-68835201

E-mail 1D; jeatandar joshif@choicaindia com

Website: www.choiceindia.conm

Invesior Grievance Email id; igichoiceindia com

SEBI Reglstration Na: INZDDD160131

Public Sharehalders who desée o tender their Equity Shares under the Dpen Mfer would have o indimats their
respective stock broker (" Selling Braker™) duning the normal irading hours of the secondary market during the Tendering
Periad. The Selling broker can enter orders for dematerializad as well as physical Equity Shares,

A separate Acquisition Window will be provided by BSE to facilitate tha placing of ordars, Tha Selling Broker would be
required to place an arder / bid on behalf of the Public Shareholders wha wish to 1ender thair Equity Shares in the Oipan
Ofier nsing the Acquisition Window. Before placing the order 7 bid, tha Selling Broker will ba required to mark lien on the
tendered Equity Shares. Detais of such Equity Shares marked as lien in the demat accownt of the Pubsc Shareholders
shall be provided by the depasitory fo the kndian Clsanng Corporation Lemited [*Clearing Corparation”).

Thae cemulative quantity tendared shall be dispiayed on BSE's website {www.bsainda. comj throughaut the frading
sassion af specihic mbervals by BSE during the Tendesng Pariod

In the event Zelling Broker of & Public Shareholder is not registered with BSE, then thal shareholder can approach the
Buying Broker and tender the shares theough the Buying Brokes after submitling the details a5 may be required by the
Buying Brokes to be in compliance with the SEBI regulations,

In the ewent that the-number of Equity Shares validly tfenderad by the Public Shareholders under this Opan Gfier is mare
than Offer 3hares, the Acquirers shall accept those Equity Shares validiy tendered by such Public Shareholders ona
progartonaie basis inconsulation with the Manaper tothe Gpen Offer. The marketable dotin the scrp of Target Company
51 [Cme).

Upon finalization of the antilermant, only accepied quantity of Equity Shares will be debited from the demat account of
the concemed Public Shareholdar

Tha Public Sharefolder will have 1o ansure thal they keep thedr demat account 2ctive and unblocked to recaive credit in
Gage of ralurn of Equily Shares due o rjection or dug 1o prorated Dpan Offer,

Equity Shares once tandered in the Offer cannot be withdrawn by the Pubdic Sharehofders.

Equaty Shares shoukd nol ba submitfed S tordared 10 1he Manager to iha Gpen Offer, the Acquacars or the Target Company,

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THIS OPEN OFFER WILL BE AVAILABLE IN
THE LETTER OF OFFER, WHICH SHALL ALS0 BE MADE AVAILABLE OM THE WEBSITE OF SEBI {www.sebi.gov.in).
EQUITY SHARES ONCE TENDERED IN THE OPEN OFFER CANNOT BE WITHDRAWAN BY THE SHAREHOLDERS.

OTHER INFORMATION

The Acouirers aceapt full ard fmal responsibality for the information confaimed in the P% and fha OP5 and for he
obdigations of the Acquirers [aid down in the SEBISAST) Reguiations, 2011 inraspect of this Open Cffer

Al ihe Information periadning ta the Targel Company contained inihe PA and this DPS or iha Leftér of Offer o any other
advartisemant/publications made in connection with the Open Offer has beén compéed from information published or
prowlded by tha Targel Company, a5 1he Case may ba, or publicly avallabie sourcas. The Atauirers, and the Manager 1o
the Qpen Diter leve not independently venfied such indarmation and do nof apcepd any responsdiiidy wilh raspect o
infarmaticn providad in the PA and this DPS ar the Letter of ONer per taining 1o the Targed Company

Inthis PS5, allreferences to F° or "Bs.” or “Rupees” or "INR" are references io the Indizn Rupeeis).

In this DPS, amy discrepancy in any tabk between the fofal and sums of the figures listed & dues o rounding off and/or
FEGrOLE,

Lndezs otharwise stated, the information set oul in this OPS reflocts the position as of the date hereal.

The P4 and this DPS and the Letter of Offer are expacted to be-available on the websits of SEBl al wenw. sebi.gov.m
Pursuant to Regulation 12 af the SEBI [SAST) Ragetations, 2077, the Acquirers have appolnted Saftran Capilal Asvisars
Private Limitedd a5 the Manager to tha Open Qftar and Cameo Corporate Sarvices Limited has been appainted 35 the
Reagistrar o the Opan Ofter, Their contact details are as mentioned belaw;

MANAGER TO THE OPEN OFFER REGISTRAR TO THE OPEN OFFER

aaftron Capital Advisors Private Limited
605, Sikth Floor, Cantre Poind, J.B. Magar,
Andheri (East), Mumbai =
Maharashtea, India;

Tel Mo,: +91-22-40730304;

Email id: openoffers@rsaffronadvisor.com,
Websita: www salfronadisor.com;
Invastar Grievance amail id:
investorgrievance@saffronadvisor.com;
SEBI Registration Number: [INMEODDT E211
Validity: Permanent

Contact Person; Ritilka Rathow Satej Darde

<

* 0000 enagisng dass

Co AAPARLED>

Camen Corporale Services Limited
Sitramanian Busding, Mo, T,

Club House Foad,

Ghennal- GO0002,

Tamil Nadu, India

Tel: +97 44 402 O700; /2846 0390
E-mail: priyad@camenindia.com;
Imvestor Grievance: investon@cameolndia com,
Website: www camepindia.com;

SEBI Registration No.: INROOOOOATS3
Validity: Permanan

Contact Person; K Sraepriva

400059,

ISSUED BY MANAGER TO THE OPEN OFFER ON BEHALF OF THE ACQUIRERS

ACOUIRER 1 ACOUIRER 2 BCOUIRER 3 ACOUIRER 4
Jaykishor Chaitanyakizhar Sidanharth Jaykishir Ankur J Chaturved Brijlarni infolech Limited
Chaturvadi Chaturvad| Sd/- Suy-
ad/- 5d/- Email Id: Email Id:
Email Id: Email Id: ankur dacEgmail com [l [ il
arnian il wgImai
Place: Vadadara

Date: December 17, 2025
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